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 “Insolvency and Bankruptcy Code is among the biggest and most impactful 

economic reforms undertaken in the country. With the coming into force of this 

Code, banks and other financial institutions have been able to settle directly or 

indirectly an amount of more than Rs. 3 lakh 50 thousand crore. This Code has also 

curbed the tendency of willfully defaulting on loans taken from banks and other 

financial institutions.” 


